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4. egu/difea-03/afegaamarrarausrs/2018.—wfdaa faffaH i § mr gegs &g
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1. =9 fafaawi &1 e 9w @ qear 6w s (BT gavy ua Aeaa)geraT
frfaa, 2018 21

2. @ geAr ug "qraa (foha afave ua Meee) BfEam, 2011 4, a9 2.3 4, 39-
fafa 2.3.14 ®, @2 (19) * oiq #, MeATied 9iqa &l siq:emioq fRar o, saia-
“qe=q I T Afs U Icure AT 9efie & wreww | 9= S0 § @y g {7 " (TR

e sraten) fafa=m, 2011 % fAfaaw 2.4.5(24,25,26,28 3T 29) it T3l & ATHTT HT
TfedT & gag # Ua fFer AT dae &9 AT Fhea I O Icara LT S7aT g i dfeT
weft = o1 fAfore &1 & R s

T AUATA, [T FIARTL AR
[fa=tTae-111/4/314T. /370/18]
qMe:  qo f&afeaw 9= & T, SEremer § SfeeEEr 9.9 UE.H.2-15015/30/2010 ara
1 3TEd, 2011 TR TR T30 0 3T TTqad | (F STTea=ar §&dTehi ger qerterd & -
(i) 1.5.4/15015/30/2011, fa=ie 8 wea<l, 2013.

(i) T & T/ U U/ Ee=1(2)/TRuaua s -2016, & 23 orred, 2016
(iii) BT.&. AEH/TRUFAHT/ATE. (02)/THRTaTaUTE-2016, faAT 23 3 red, 2016 3fi¥
(iv) 1. . /AT T/ =T(8) /TR uaTaTes-2017, fami® 31 s, 2018 |

MINISTRY OF HEALTH AND FAMILY WELFARE
(Food Safety and Standards Authority of India)
NOTIFICATION
New Delhi, the 26th November , 2018

No. stds/Additive-3/notification/FSSAI/2018.—The following draft of certain regulations, further to amend
the Food Safety and Standards (Prohibition and Restrictions on Sales ) Regulations, 2011, which the Food Safety and
Standards Authority of India proposes to make with the previous approval of the Central Government, in exercise of the
powers conferred by sub- section (2) of section 92 of the Food Safety and Standards Act, 2006 (34 of 2006), is hereby
published as required by sub-section (1) thereof, for the information of all persons likely to be affected thereby; and
notice is hereby given that the said draft regulations shall be taken into consideration after the expiry of a period of thirty
days from the date on which copies of the Official Gazette in which this notification is published are made available to
the public.

Objections or suggestions, if any, may be addressed to the Chief Executive Officer, Food Safety and Standards
Authority of India, FDA Bhawan, Kotla Road, New Delhi- 110002 or sent on email at regulation@fssai.gov.in.

Objections or suggestions, which may be received from any person with respect to the said draft regulations
before the expiry of the period so specified, shall be considered by the Food Authority.

Draft Regulations

1. These regulations may be called the Food Safety and Standards (Prohibition and Restrictions on Sales)
Amendment Regulations, 2018.
2. In the Food Safety and Standards (Prohibition and Restrictions on Sales) Regulations, 2011, in regulation

2.3, in sub-regulation 2.3.14, in clause (19) at the end, the following proviso shall be inserted, namely-
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“Provided that if such product is sold through vending machine a display or label in respect of artificial
sweetener shall be placed on the cups or container in which the product is served and also on the
vending machine prominently as per the labelling requirements prescribed under the regulation 2.4.5
(24, 25, 26, 28 and 29) of Food safety and Standards (Packaging and labelling ) Regulation,2011.”

Pawan Agarwal, Chief Executive Officer
[Advt.I11/Exty./370/18]

Note.— The principal regulations were published in the Gazette of India, Extraordinary vide notification
number F. No. 2-15015/30/2010, dated the 1st August, 2011 and subsequently amended vide notification
numbers:

(i) F.No.4/15015/30/2011, dated the 8"February, 2013,
(ii) F.No. Stds/O&F /Notification (2)/FSSAI-2016, dated the 23rd August, 2016

(iii) F.No. Stds/F&VP /Notification (02) /FSSAI-2016, dated the 234 August, 2016 and

(iv) F. No. Stds/O&F/Notification (8)/FSSAI-2017,, dated the 31st July, 2018.
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